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Applicant (s)

VERSUS

A ,, o,/f / / / > / /7 ^ '

Respondent (s)

/

A copy of the ORDER dated...... ...................................................... ... passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.

i 21*3.2005 - I

Nona is present on behalf of the applicants', 

Shri Finnish Chourasia counsel for the 

respondents.

None i3 present an behalf of the —

-applicants.' I dispose of this DA by invoking 

the provisions of Rule 15 of the CAT 

(procedu-ras) Rules‘5 1937.

j Hoard, the learned counsel for the

i respondents and perused the records

carefully.

' Order reserved. {  -;—
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(Madan Mohan) 
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j Later on Ku.P. L. Shrivastava, counsel for'

j> the applicants has appeared and seeks

uithdrau this GA uith a

a fresh 0A. Accordingly

iy the aforesaid' order is recalled.

! Permission to uithdrau the QA is granted.

J The; DA is dismissed as uithdraun uith a
, t h e i r  . . „

I liberty to agitate/bxs grievances if
i
! still  survive in accordance uith the lau.
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(Madan Mohaa)

o n

*rr*r
jr.

/ r. i


